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lignite in Jayamkondii Cholapnram area for
thermal power generation through joint secotr
venture between M/s. Tatnil-nadu 'Industrial
Development Corporation Ltd. and M/s.
Mcnally Bharat Engg. Co., a private firm.
Under the extent provisions of Coal Mines
Nationalisation Acts, mining of coal/lignite in
the private/joint sector is not permissible. The
Acts are, however, being amended through
appropriate legislation. After the Acts and
relevant rules are suitably amended, proposal
of the State Govt, of Tamilnadu would be
considered on the State Government
furnishing complete details.

Development of information network by
CIL

3124; SHRIMATI KAMI.A SINHA: Will
the Minister ot' COAL be pleased to state:

(a) whether it is a fact that the Coal India
Limited has recently developed an
information network called "Coal-Net',

(b) if so, the cost involved in the new
installations and its utility as per production
ratio; and

(c) whether CCL and BCCL have also
heen covered by - the new net wort?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S. B.
NYAMAGOUDA): (a) to (c) Coal 'India
Limited is establishing a communication
network called "Coal Net" at an estimated cost
of Rs. 57 crores. It is basically a
communication support system, which would
help in increasing coal production. All the coal
companies, will get "covered by. this
system.
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Imposition of cess on coal by Bihar

3126. SHRI S. S. AHLUWALTA: Will the
Minister of COAL be pleased to state:

it is a fact that the

of Bihar from coal and
decreased considerably
the royalty of coal by
the absence of cess on
imposed by the State

(a) whether
revenue income
its royalty has
desp.te raising
Government in
coal previously
Government;

(b) if so, what are the details thereof;

(c) whether Bihar Government has
sought the permission of the Central
Government for imposing cess on coal in the
State to increase in- revenue from coal,

(d) if so, what a.tion Government have
taken thereon; and

(e) whether Government propose to
refuse the permission to impose cess on
coal by Bihar; if so, what action Govern
ment propose to take to compensate the
tosses being suffered by it' in the absence
of eess on coal?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S. B.
NYAMAGOUDA): (a) and (b) The cess, on
coal imposed by State Government of Bihar
has been struck down by the Courts of Law.
After revision of rates of royalty on coal w.e.f.
1.8.1991, the accrual to the Government of
Bihar on the basis of the new rates of royalty
is less than the revenue from earlier rates of
royalty and cess put together. Actual royalty
and cesses paid by Coal India Limited to
Bihar during 1989-90 was Rs 676.52 crores.
Royalty that would have accrued had the
revised
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rates of royalty on coal been made applicable
during 1989-90 is estimated at 541.39 crores.
The decrease is. on account of the fact that
the State Govern ment was earlier charging
very high rates of cesses.

(c) No such, request appears to have been
received in the Ministry  of Coal.

(d) Does not arise.

(e) Consequent upon the striking down of
cesses on coal by courts of law, for most of
the States, Government of India have
increased the rales of royalty on coal w.e.f.
1.8.1991. While increasing the rates of
royalty, Government has to balance the
revenue needs of the State Governments with
the interests of coal consumers. In such an
exercise, it is not always possible to protect
the revenues of individual States.

Constitution of J.B.C.C.

3127. SHRI N. GIRI PRASAD: Will the
Minister of COAL be pleased to state:

(a) whether Joint Bipartite Com
mittee on Coal (J.B.C.C.) has been
constituted (Coal Wage Committee);

(b) if so, who are the members of the
Committee;

(c) if not, what are the causes for delay:

(d) by when the J.B.C.C. is likely to hold
its first meeting; and

(e) whether any time limit was fixed for
completion of the work by J.B.C.C.?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B.
NYAMAGOUDA): (a) No, Sir.

(b) Question does not arise.

(c) The constitution is held up because
fresh verification of the number of workers
with each union has not taken place-But even
on the basis of old verification there are some
-anomalies which in being sorted out by
Chairman CIE in consultation with the
JBCCI-1V.



